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Delhiites submit ‘Heat Registries’ to NHRC,
seek rights-based response to extreme heat

SHIVANGI SHUKLA

NEW DELHI: A group of
Delhi residents has submitted
a formal representation to the
National Human Rights Com-
mission (NHRC), along with
citizen-documented “Heat
Registries”, presenting first-
hand testimonies and evi-
dence on how extreme heat is
affecting people’s health, live-
lihoods, income and dignity
across the city.

The submission, made
under the Delhi Rising cam-
paign, urges the Commission
to take the Heat Registries on
record as evidence of human
rights violations, formally
recognise extreme heat as a
human rights issue, and rec-
ommend dedicated funding
for Heat Action Plans by the
Government of the National
Capital Territory of Delhi, heat-
vulnerable states and the Union
government. It also calls for
the implementation of the Six-

Weekly
citizen diaries
document
il income loss,
4 illness, sleepless
8 nights and other
impacts

teenth Finance Commission’s
recommendation to notify
heatwaves as a nationally rec-
ognised disaster.

“Extreme heat doesn't only
affect the health of informal
workers. For street vendors,
the most significant loss is
their work itself: there is less
footfall during extreme-heat
days, which leads to a loss of
income and livelihood. There
are no social security schemes
that can compensate informal
waorkers like street vendors for
those losses or protect their
livelihood. Extreme heat is

taking away both their earn-
ings and their dignity, and there
is no system to protect them,”
said Mohit Valecha, National
Coordinator of the Indian
Hawkers Alliance.

Describing the submission
as evidence of a wider rights
issue, Aakiz Farooq, Senior
Climate and Energy Cam-
paigner at Greenpeace India,
said the Heat Registries doc-
ument the impact of extreme
heat on health, livelihoods,
income, mobility, well-being
and dignity.

Since May 2026, street ven-

dors, gig workers, residents
of low- and middle-income
neighbourhoods, elderly peo-
ple, children, women and stu-
dents have maintained weekly
Heat Registries documenting
their experiences of extreme
heat, supported by medical
bills, utility bills and records of
income loss.

According to Greenpeace
India, the handwritten diaries
capture the everyday impacts
of extreme heat that are often
overlooked in official data,
including sleepless nights,
skipped meals, lost wages, chil-
dren missing school, and heat-
related fatigue and illness.

The submission cites Arti-
cle 21 and key court rulings to
frame extreme heat as a human
rights issue, while Greenpeace
India called for declaring heat-
waves a national disaster and
strengthening Heat Action
Plans, including wage-loss
compensation and improved
public cooling measures.
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Lost & not found: How extreme heat is stealing sleep, wages, classes

Priyangi.Agarwal
@timesofindia.com

New Delhi: For Nagma, sum-
mer means sleepless nights,
lost wages, missed classes for
her children and illness. By 8
in the morning, the sun starts
beating down on the roof of
the one-room house she rents
in Sundar Nagri. Located on
the fourth floor; the room traps
heat throughout the day and
remains stifling even at night.

Sinceanaircooler remains
out of reach, the family of
eight depends on a ceiling fan
and chilled water bottles from
the refrigerator. During a heat
spell in May, Nagma said seve-
ral family members fell ill whi-
le she experienced headaches
and episodes of low blood pres-
sure that prevented her from
completing the toy packaging
work that supports her family.
“Sleepless nights leave the

children exhausted during the
day and unable to concentrate
inschool. They often miss clas-
ses when they are sleep-depri-
ved,” she wrote in herregister.
Her family is among 40 ho-
useholds that maintained “he-
at registries”, documenting
how heat exposure affected
their lives. Since this May, the
heat registries have been pre-
pared by people living in low-
or middle-income neighbour-
hoods, including street ven-
dors, waste pickers, domestic
helps, women and students.
Along with Greenpeace
India, these residents Tues-
day demanded that National
Human Rights Commission
(NHRC) declare extreme heat
a human rights issue. They
asked for adequate funding
for ‘heat action plans’, inclu-
ding implementing Sixte-
enth Finance Commission’s
recommendation to notify

heatwaves as a nationally re-
cognised disaster. They also
submitted their heat registri-
estoNHRC.

“Extreme heat doesn’t on-
1y affect the health of informal
workers. For street vendors,

the most significantloss is the-
irwork itself. There islessfoot-
fall during extreme-heat days,
whichleadstoaloss of income
and livelihood,” said Mohit
Valecha, national coordinator
of Indian Hawkers Alliance.

“There are no social security
schemes that can compensate
informal workers like street
vendors for those losses.” In
hisheatregister, Valechamen-
tioned that he spent Rs 1,455 in
May and Rs 3,420 in June on

electricity expenses.

Abhishek stays with his
motherand twosisters inaren-
ted room in Sundar Nagri that
hasadoorleadingtoastaircase
as the only source of ventila-
tion. For security reasons, his

HEAT REGISTRIES Several re5|dents, along W|th Greenpeace Ind|a, are Iogglng heat‘ human cost as they seek NHRC‘S intervention

family cannot keep the door
open for long durations. “The
house feels like a closed jar du-
ring the summer months. Tho-
ugh there isnorespitefromthe
heat in our house, my mother
struggles with heat stress at
her factory. She works under a
single ceiling fan for hours at a
threadfactoryforasalaryof Rs
6,000,” he wrote.

Aakiz Faroog, senior cli-
mate and energy campaigner
at Greenpeace India, said
through these heatregistries,
citizens were documenting
their lived experiences of
how extreme heat impacted
their health, livelihoods, in-
come, wellbeing, mobility
and dignity, often with no me-
aningful protection. “Weurge
NHRC to recognise extreme
heat as a human rights issue
and ensure that govtsadequa-
tely fund and implement mea-
sures that protect those most

A RESIDENT SAYS

The house feels like a
closed jar during the
summer months.
Though there is no
respite from the heat in
our house, my mother
struggles with heat
stress at her factory

'

atrisk,” said Farooq.
Greenpeace India deman-
ded linking India Meteorologi-
cal Department’s heatwave
warnings to mandatory wage-
loss compensation for outdoor
and gig workers, converting
public parks into heat-resilient
community spaces with shade
and water access, and scaling
up hydration and health inter-
ventions in the most heat-vul-
nerable neighbourhoods.
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Delhi residents, Greenpeace urge NHRQ to
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recognise extreme heat as human rights 1ssue

NEW DELHI, July 14: A
group of Delhi tesidents, alohg
with ewirohmental otpanhisa-
tion Greenpeace India, has
wiitten to the NHRC, urping
it to recophise extreme heat
25 a huiman rights issue and
tecommend adequate funding
for Heat Action Plans, accotd-
hg to ah official statement.

The residents and Green-
peace India subtmitted a fot-
mal letter alohg with citizen-
maintained Heat Repstiies”
to the Natiohal Hutman Rights
Comimssion (NHERLC), contam-
documentary evidences, in-
cluding medical bills, electsic-
ity bills ahd heome recotds,
to ghbght the impact of ex-
treme heat on health, lveli-
hoods, mcome and dighity, the
statetment sad.

Accotding to the statement,
residents from Sutder Nagr,
CR Patk, Dwarka and Jatnda
Magat; along with sthest ven-
dots, pig workets, home-
based wotkers, students and
eldetly people, have been
mahtaiing weekly Heat Rep-

1stiies sthes May to document
how tisimg tetmperatures have
affectad thew daily Bves.

The letter said the residents
had pla:ed before the Com-
missich “a body of Gtsthand
testimomsal evidence of the hu-
man cost and #ights depizva-
tioh caused by extreme heat”
and uped 1t to recophise “ex-
treme heat a5 a humsan rights
issue and the role it plays m
tights deptivation™.

“Extreme heat doesn't
only affect the health of in-
fotinal workets, For strest
vehdors, the most siphificant
loss is their work itself.
There are fewer footfalls
duting extteme-heat days,
leading to a loss of income
and bivelihood. Extreme heat
is taking away both their
there is no system to pro-
tect them,” said Mohit
Valachs, tatiohal cootdinatosr
of the Indian Hawkers Alli-
atce, who maintained the
Heat Repistties and was patt
of the ptoup that subtmitted
the lettes

A visitor covers harself amid scorching heat, at Taj Mahal, in Agra, Utlar Pradash, on Tuesday:. — PTI

It said the repistiies recotd-
ed how extreme heat affected
“daily life, work, health, in-
come, velihood, household
fnances and everall wellbe-
ing” and wese suppotted by
electricity bills, medical
tecotds ahd ihcome doecu-
ments showing “both the
cost of coping wath heat and
the health and financial havm

it canses”.

The letter smd the regis-
ties made visible “a realty
that statistics do not talk
about”, arpuihg that suweveys,
temperatie data ahd official
accounts captured only a frac-
tioh of the hattn cansed by
extteme heat.

Accordihg to the state-
ment, the subimission urged

the Commission to fecom-
mend that the Govetnment
of National Capital Testitory
of Dialhi, other heat-vulhesa-
ble states and the Centre en-
sure dedicated funding for
Heat Action Flans, It said the
plans required funding for
cooling sheltets, shaded pub-
e spaces, ditnkohg watet ac-
cess, adjusted wotking

houts, early warhing sys-
tems and health prepared-
hess.

The residents also urged
the Commission to take the
Heat Repistiies on tecord as
evidence and recogmse the
mupacts of extretme heatasa
human rights concern. The
subtmssich covers around 40
residents and households in
Delhi, includihg outdoor
wotkers, women, childten
and eldetly people, accord-
ing to the statement.

The letter also sought 1m-
plementation of the Six-
teenth Finance Commis-
sioh's recommendation to
tiotify heatwaves as a hatioh-
ally tecognised disaster, say-
ing it would help uhlock ded-
icated funds for prevention,
prepatredhess anhd elief,

It further noted that the
NHEC had, o Apsil 28 this
veat, issued ah advisoty to 21
states and the Delln povern-
ment, aslohg themn to take ad-
vahce measures to protect
vulhietable populations from
heatwaves, — PTI
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Delhiresidents,
Greenpeace urge
NHRC to recognise
extreme heat as
human rights issue

Press Trust of India
Mew Delhi, Jul 14

A group of Delhi residents,
along with environmental
organisation Greenpeace
India, has written to the
NHRC, urging it to recognise
extreme heat as a human
rights issue and recommend
adequate funding for Heat
Action Plans, according to
an official statement,

The residents and Green-
peace India submitted a
formal letter along with
citizen-maintained "Heat
Registries’ to the National
Human Rights Commission
(NHRC), containing first-
hand testimonies and docu-
mentary evidence, includ-
ing medical bills, electricity
bills and income records,
to highlight the impact of
extreme heat on health, live-
lihoods, income and dignity,
the statement said.

According to the state-
ment, residenis from Sunder
Nagri, CR Park, Dwarka
and Jamia Nagar, along
with street vendors, gig
workers, home-based work-
ers, students and elderly
people, have been maintain-
ing weekly Heat Registries
since May todocument how
rising temperatures have
affected their daily lives.
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Assam activist Pranab Doley’s arrest sparks international concern as University of Arizona calls for his release

Doley, who serves as convener of the Greater Kaziranga Land and Human Rights Protection Committee
(GKLHRPC) and is a member of the initiative's Advisory Council, was arrested by Assam Police on July 12

Northeast NewsbyNortheast News July 14, 2026 in Assam

The Indigenous Rights and Protected Areas Initiative of the Indigenous Peoples Law and Policy Program (IPLP) at
the University of Arizona'’s James E. Rogers College of Law has strongly condemned the arrest and continued
detention of Assam-based Indigenous rights activist Pranab Doley, calling for his immediate and unconditional
release.

In a statement, the initiative alleged that Doley, a member of the Mising community, was arrested for peacefully
exercising his rights to freedom of expression, assembly and association while advocating for Indigenous land
rights.

Doley, who serves as convener of the Greater Kaziranga Land and Human Rights Protection Committee
(GKLHRPC) and is a member of the initiative's Advisory Council, was arrested by Assam Police on July 12 in
connection with a case registered at Bokakhat Police Station on June 29.

According to the statement, Doley was detained from a residence in Guwahati's Sundarpur area without being
shown an arrest warrant.

It further claimed that his mobile phone was seized and that he was not allowed to contact supporters before
being transferred from Dispur Police Station to Bokakhat Police custody.

The organisation also expressed concern over reports that police searched Doley’s ancestral home while looking
for another GKLHRPC member, Rajiv Pegu, describing it as part of a broader pattern of pressure on leaders of
affected Indigenous communities.

The statement linked Doley's arrest to his leadership in protests against a proposed luxury hotel project at Inglay
Pathar on the fringes of Kaziranga National Park.

It noted that several Adivasi and Indigenous farming families have challenged the alleged transfer of community
grazing and agricultural land to the Assam Tourism Development Corporation before the Gauhati High Court.
Maps

The initiative argued that the arrest of a key community leader while the matter remains pending before the court
could discourage affected families from pursuing their legal claims.
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“We call for his immediate and unconditional release and for the withdrawal of all charges arising from the
peaceful exercise of his rights to freedom of expression, peaceful assembly and association, and to defend the
collective rights of Indigenous Peoples,” the statement said.

The organisation also urged the Government of India and the Government of Assam to ensure Doley’s access to
legal counsel, family members and medical care, while calling for an independent review of the circumstances
surrounding his arrest.

“Defending one's ancestral land is not a crime. It is a right — and, in the face of the biodiversity and climate crises,
it is a public good,” the statement added.

The initiative further appealed to the National Human Rights Commission, the National Commission for
Scheduled Tribes and several United Nations human rights mechanisms to monitor the case.

It also called for the suspension of all land acquisition and construction activities related to the proposed tourism
project until legal proceedings conclude and the rights of Indigenous communities are fully addressed.

Doley, who holds a Master's degree in Social Work from the Tata Institute of Social Sciences, has been associated
with several community-based organisations working on Indigenous rights and has represented affected
communities at international forums, including the UN Forum on Business and Human Rights in Geneva in 2025.
Indianentertainment news

Assam Police have booked him under multiple provisions of the Bharatiya Nyaya Sanhita, including charges
related to criminal conspiracy, unlawful assembly, rioting, obstruction of public servants, criminal trespass and
intimidation.
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Global Pressure Mounts Over Arrest of Assam Land Rights Activist
Bibar Daimary + 14 Jul 2026

Guwahati: International rights groups and the University of Arizona are demanding the release of Indigenous
activist Pranab Doley. Police arrested the Mising community leader on July 12 in Guwahati. He was detained at a
residence in the Sundarpur area without an arrest warrant. About 100 officers carried out the operation. They
seized his phone and blocked him from contacting supporters.

Doley serves as the convener of the Greater Kaziranga Land and Human Rights Protection Committee. He is a
prominent voice against a luxury Hyatt hotel project planned for Inglay Pathar near Kaziranga National Park. The
case stems from a June 29 filing at the Bokakhat Police Station. Officers moved him from Dispur Police Station to
Bokakhat custody shortly after his capture.

Assam Police charged Doley with 13 offenses under the Bharatiya Nyaya Sanhita. These include criminal
conspiracy, rioting, unlawful assembly, and criminal trespass. Police also searched his ancestral home while
hunting for committee member Rajiv Pegu. The University of Arizona’s Indigenous Peoples Law and Policy
Program stated: "We call for his immediate and unconditional release and for the withdrawal of all charges arising
from the peaceful exercise of his rights to freedom of expression, peaceful assembly and association, and to
defend the collective rights of Indigenous Peoples."

Indigenous Peoples Rights International joined the call for his release. They noted he faces three non-bailable
charges. Doley holds a Master’s degree from the Tata Institute of Social Sciences. He has spent years fighting for
land rights and sustainable development. Supporters now want the National Human Rights Commission and
United Nations bodies to monitor the situation. They demand an end to all land acquisition for the tourism project
until legal proceedings resolve.
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Manipur: TKS Condemns ‘Abduction’ Of Four Villagers From Shikibung, Demands Immediate Release
14th July 2026 No Comments Posted in Featured, Manipur, Northeast

The Tangkhul Katamnao Saklong (TKS) has strongly condemned the alleged abduction of four villagers from
Sharkarphung/Shikibung Village in Manipur's Ukhrul district, claiming they were taken by a combined team of
Indian armed forces during a reported combing operation on Tuesday.Maps

In a statement, TKS alleged that the incident occurred between 9 a.m. and 10 a.m. on July 14. The missing
villagers have been identified as Wungphayo Kasar, Ninglum Shimrah, Yaoreingam Lungleng, and Diamond
Ramror.

According to TKS, information received from village authorities and local residents indicates that the four are
innocent civilians who have been actively involved in safequarding their village amid the prevailing security
situation. Their alleged disappearance following the operation has created fear and anxiety among residents.

The organisation also alleged that no prior information about the reported combing operation was shared with
the nearest police station, raising concerns over transparency, accountability and adherence to established
procedures. It further claimed that while the village headman filed a missing person’s report at Litan Police
Station, information later released by the Manipur Police was inconsistent with the accounts provided by villagers
and the complainant.

TKS demanded the immediate disclosure of the whereabouts and condition of the four missing villagers, their
safe and unconditional release if they are in the custody of any security agency, and a transparent, impartial and
time-bound inquiry into the circumstances surrounding the operation. It also called for action against anyone
found to have acted unlawfully or disseminated misleading information, while urging authorities to uphold the
rule of law and protect the constitutional and human rights of citizens.History

The organisation appealed to the Government of Manipur, the Government of India, the National Human Rights
Commission and other competent authorities to intervene promptly to ensure transparency, accountability and

justice.

TKS also expressed solidarity with the families of the missing villagers and reiterated its call for their safe return.
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NewsCitiesChandigarhPunjab Police ‘brutality at peak’, how judiciary, Justice Kuldip Singh had shown way in
Khalra case

Punjab Police ‘brutality at peak’, how judiciary, Justice Kuldip Singh had shown way in Khalra case

‘Khalra encouraged fake-encounter victims to move courts instead of picking up weapons. Don't make it a Hindu-
Sikh issue when there's none’, says Phoolka

Written by: Divya Goyal
6 min read Ludhiana Updated: Jul 15, 2026 07:57 AM IST

The ongoing debate over the ban on ‘Satluj’ — a film based on the life of human rights activist Jaswant Singh
Khalra — has put the spotlight on a story that extends far beyond its central character. It has brought into focus
the intervention by the judiciary, particularly by Justice Kuldip Singh, whose landmark order transformed the
disappearance of Khalra into one of the most consequential human rights investigations.

Khalra was abducted from outside his Amritsar home on September 6, 1995, and murdered by Punjab Police
personnel soon after he exposed the alleged illegal cremations of at least 2,097 “unclaimed” bodies in the district
following suspected fake encounters during the militancy era.

Within days of his disappearance, Khalra's wife, Paramijit Kaur Khalra, moved the Supreme Court, while then
Shiromani Gurdwara Parbandhak Committee (SGPC) president Gurcharan Singh Tohra sent a telegram to Justice
Kuldip Singh seeking immediate intervention. Even as Punjab Police denied knowledge of Khalra's whereabouts,
the Supreme Court widened the scope of the case.

In alandmark order on November 15, 1995, a division bench of Justices Kuldip Singh and S Saghir Ahmad ordered
a CBI probe not just into Khalra's disappearance, but also into his “press note” that had exposed alleged illegal
cremations of laawaris (unclaimed) bodies in Amritsar following alleged extra-judicial killings of Sikh youths by
Punjab Police.

The probe eventually established that Khalra had been murdered by police personnel, leading to five policemen
being convicted. The CBI investigation also triggered multiple FIRs relating to alleged extra-judicial killings and
“secret cremations of unidentified bodies” across Punjab.

Justice Kuldip Singh, a Partition survivor born in Jhelum (now in Pakistan) and who later settled in Patiala,
continued to shape the case through a series of landmark orders. In 1996, describing Khalra's disappearance as
the “worst crime against humanity”, he awarded Rs 10 lakh compensation to his Paramijit Kaur after her husband
remained missing for over a year. He also directed that all accused policemen be transferred out of Amritsar and
Tarn Taran to ensure an impartial CBI probe and later entrusted the National Human Rights Commission with
determining compensation for families whose relatives had been illegally cremated. Justice Kuldip Singh died in
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Chandigarh in 2024 at the age of 92.

Senior Supreme Court advocate and human rights activist HS Phoolka says Satluj ultimately highlights “the
strength of the Indian judiciary.”

“At Justice Kuldip Singh’s bhog ceremony, the conversation centered on it how many innocent people are alive
today because of him. It was his guts, resilience and farsightedness that the Khalra case went to the CBI;
otherwise, it would have been buried,” Phoolka told The Indian Express.

“Khalra did nothing wrong. He only encouraged victims of alleged extra-judicial killings to move court and
demand the whereabouts of their family members through legal process. Even after his abduction, his wife
moved the Supreme Court instead of promoting any violence.”

Phoolka said Khalra urged people “to pick up a pen and file petitions, not weapons” and made people believe in
the judicial system. His work ultimately led to convictions in at least 63 fake encounter cases, adds Phoolka.

Former Rajya Sabha MP Tarlochan Singh echoed the sentiment, saying Justice Kuldip Singh's intervention
prevented the case from being buried.

“We should never forget the role of Justice Kuldip Singh and the judiciary in the Khalra case. Had the CBI probe
not been ordered, Punjab Police would have buried it forever. The film is not reopening wounds, but instead
giving a lesson,” says Tarlochan, a former chairman of the National Minorities Commission and ex-officio member
of the NHRC.

The film, he says, could serve as a reminder against abuse of power. “Police personnel and their families also
watch films, and they will think twice before showing such brutality ever again”.

“Initially, the victims were being given compensation of Rs 1.75 lakh per family, but in 2012, I wrote to then NHRC
commission chairman KG Balakrishnan and it was enhanced to Rs 2.50 lakh.” he adds.

On the criticism that Khalra sympathised with the Sikh separatist movement, those close to him point to the legal
path he consistently pursued.

In one of his public speeches in Canada, Khalra said his campaign sought only answers through constitutional
means. “We are not asking for anything; please tell us where you have cremated the son of a mother. Even the law
says that photos and belongings of laawaris laash (unclaimed body) have to be preserved until the family claims
it...we will...explore all legal options... Main iss hanere nu challenge kar daa haan (I challenge this darkness),” he
said.

His daughter, Advocate Navkiran Singh Khalra, says her father “deeply identified and sympathised with the Sikh
struggle” but never abandoned the legal process.

“My father never ran away from the system; he chose to challenge it through the law. Ironically, even the Punjab
Police never claimed he had committed any offence,” she says.

Navkiran also recalls that Justice Kuldip Singh had met her father just weeks before his abduction during a
conference at Guru Nanak Dev University. “He wanted my father to come to the Supreme Court to discuss the
cremation cases. Before that could happen, he was abducted. Justice Kuldip Singh immediately realised he was
the same man who had met him, and he fast-tracked everything,” she says.

The film has also triggered a political debate with Union Minister Ravneet Singh Bittu arguing that it presents only
“half the truth” because it does not depict Hindus killed by Sikh militants during the insurgency.]

Phoolka disagrees, cautioning against reducing the film to a Hindu-Sikh debate. “Hindu-Sikh unity survived those
(militancy) years; a film cannot destroy it. No innocent killed should be forgotten or forgiven. It is a fact that Sikh



militants killed innocent Hindus. But another fact is that Punjab Police did fake encounters of innocent Sikh youths

too in name of eliminating militants.”

Tarlochan agreed, saying the film is fundamentally about state excesses and one man'’s legal fight for justice. “The
film doesn't even mention any anti-Hindu sentiment. It shows how a man fought for human rights when Punjab

Police brutality was at its peak.”
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'Satluj' Rekindles Memories of Jaswant Singh Khalra and Jalil Andrabi

The film of Jaswant Singh Khalra revives debate over another story that has largely faded from public memory: the
abduction and killing of Kashmiri lawyer Jalil Andrabi

Altaf Hussain Wani
Published on: 15 Jul 2026, 5:30 am

The recent controversy surrounding Satluj, a film inspired by the life and work of Punjab's renowned human rights
defender Jaswant Singh Khalra, has reopened an old and uncomfortable debate.

Beyond questions of artistic freedom and historical representation lies a larger issue: how societies remember
those who dared to expose human rights violations committed during periods of political violence. Khalra's story
has once again entered public discourse. Yet, in remembering him, it is impossible to overlook another human
rights defender whose fate followed an eerily similar course, but whose name rarely receives comparable
attention: Advocate Jalil Andrabi of Kashmir.

Separated by region, religion and profession, Jaswant Singh Khalra and Jalil Andrabi shared a common conviction.
Both believed that even in times of armed conflict, the law mattered. Both painstakingly documented allegations
of disappearances, custodial torture and extrajudicial killings. Neither carried a weapon. Their tools were
documents, court petitions, witness testimonies and an unwavering faith that truth, however delayed, could
eventually prevail.

Instead, both became victims of the violence they sought to expose.Politics

Their stories are not merely biographies of two courageous individuals. Together, they illuminate the human cost
of documenting abuses in conflict zones and raise enduring questions about accountability, justice and the limits
of democratic institutions when confronted with national security narratives.

Punjab in the early 1990s was emerging from a brutal decade of militancy and counter-insurgency. Thousands of
young Sikh men had disappeared after being taken into custody. Families searched endlessly for sons, brothers
and husbands who never returned. Many deaths were never officially acknowledged. Bodies were routinely
cremated as "unidentified", leaving little trace for relatives seeking answers.

It was Jaswant Singh Khalra, a Bank of India employee in Amritsar, who began connecting scattered pieces of
evidence. Through painstaking visits to cremation grounds, examination of municipal records and conversations
with crematorium workers, he documented at least 2,097 illegal cremations in Amritsar district alone. Based on
available evidence, he estimated that similar practices across Punjab could involve tens of thousands of victims.

Khalra was not a professional activist. He was an ordinary citizen driven by an extraordinary moral commitment.
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His work transformed rumours into documentary evidence. He gave names and numbers to people whom official
records had effectively erased.

His findings eventually formed the basis of the landmark "cremation grounds" litigation that prompted
intervention by India's Supreme Court, leading to investigations by the National Human Rights Commission and
the Central Bureau of Investigation.

On September 6, 1995, Punjab Police personnel abducted Khalra from his home in Amritsar. According to court
findings, he was illegally detained, tortured and killed. His body was allegedly disposed of in the Harike canal and
has never been recovered. Years later, nine police officials were convicted for his abduction and murder, with the
Supreme Court ultimately upholding life sentences against the principal accused.

Although those convictions represented a significant legal milestone, they answered only one question: who killed
Khalra. The much larger issue that he had exposed, the fate of thousands of disappeared persons, has never been
comprehensively addressed.

Similar Tragedy

Only months after Khalra's disappearance, a remarkably similar tragedy unfolded in Kashmir.

By the mid-1990s, Jammu and Kashmir had become one of the world's most heavily militarised regions. Armed
insurgency, counter-insurgency operations and emergency laws had fundamentally altered everyday life. Reports
of arbitrary detention, enforced disappearance, custodial torture and extrajudicial killings had become
widespread.

Among those documenting these allegations was Advocate Jalil Andrabi, a respected lawyer associated with the
Jammu and Kashmir High Court Bar Association. Andrabi combined legal advocacy with meticulous human rights
documentation. He represented detainees, challenged unlawful detentions, and drew international attention to
Kashmir's human rights situation, including before the United Nations Commission on Human Rights in Geneva.

Like Khalra, Andrabi believed documentation itself could become an instrument of justice.

On March 8, 1996, Andrabi was detained near Srinagar. Witnesses identified personnel from the Rashtriya Rifles,
allegedly acting under Major Avtar Singh, as responsible for his arrest. He was never produced before a
magistrate or court. Nineteen days later, his body was recovered from the Jhelum River.

The post-mortem described injuries consistent with severe torture, including broken ribs, electric shock marks
and strangulation.

His killing quickly became one of the most extensively documented human rights cases arising from Kashmir. The
Central Bureau of Investigation later filed a chargesheet naming Major Avtar Singh as the principal accused.
Courts issued warrants. Interpol notices followed. Yet prosecution never materialised.

Protected by legal and procedural barriers governing prosecution of armed forces personnel, Singh left India and
settled in the United States. In 2012, he died in a murder-suicide in California after killing members of his own
family. With his death disappeared the last realistic prospect of a criminal trial in Andrabi's case.

These two cases reveal more than personal tragedy. They expose contrasting patterns of accountability within
India's justice system.

In Khalra's case, despite years of delay, investigators gathered sufficient evidence to prosecute police officers
directly involved in his abduction and killing. The convictions demonstrated that accountability, though difficult,

remained possible under ordinary criminal law.

Incomplete Investigation



In Andrabi's case, however, the prosecution encountered institutional obstacles from the outset. Requirements for
prior government sanction under laws governing operations in disturbed areas effectively insulated the principal
accused from civilian prosecution. The investigation remained incomplete, the trial never began, and the family
was denied judicial closure.

The contrast is significant. It reflects not merely differences between two cases but broader structural questions
about legal accountability in conflict situations.

Yet perhaps the most important similarity between Khalra and Andrabi lies elsewhere.

Neither man advocated violence. Neither was convicted of any offence. Neither called for armed resistance. Their
only "crime" was insisting that allegations of disappearances, torture and custodial deaths deserved
documentation and judicial scrutiny.

Khalra counted the disappeared. Andrabi defended them before courts and international institutions.

Both challenged a culture in which questions about state conduct were often viewed through the prism of
national security rather than constitutional accountability.

Their work demonstrated that documenting abuse is itself a powerful act. Records, testimonies, municipal
registers, autopsy reports and legal petitions can become instruments capable of confronting official silence. That
is precisely why such work often provokes hostility.

The renewed attention generated by Sutlej therefore carries significance beyond one individual or one state. It
reminds us that societies emerging from violent conflicts cannot build lasting peace by selectively remembering
victims. Punjab's disappeared and Kashmir's disappeared belong to the same larger conversation about truth,
justice and reconciliation.Kashmir heritage tours

Democracies derive legitimacy not from denying uncomfortable chapters of their history but from confronting
them honestly. A confident constitutional order does not fear documentation. It encourages scrutiny because
accountability strengthens rather than weakens democratic institutions.

Three decades after their deaths, Jaswant Singh Khalra and Jalil Andrabi remain symbols of that principle. One was
a bank employee from Punjab. The other was a lawyer from Kashmir. One documented secret cremations. The
other documented unlawful detentions and custodial torture. Both believed that facts mattered, evidence

mattered, and the rule of law mattered.

Their lives remind us that the defence of human rights often begins not with grand political movements but with
ordinary individuals willing to ask difficult questions.

As debates over Sutlej continue, the country would do well to remember not only the man whose life inspired the
film but also those whose stories remain largely untold. Memory cannot be selective if justice is to have meaning.

Khalra and Andrabi did not seek death. They sought accountability.

Their legacy endures because they refused to allow the disappeared to disappear from history.
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Delhi residents, Greenpeace urge NHRC to recognise extreme heat as human rights issue
Story by PTI | Posted by Ashhar Alam | Date 14-07-2026

New Delhi

A group of Delhi residents, along with environmental organisation Greenpeace India, has written to the NHRC,
urging it to recognise extreme heat as a human rights issue and recommend adequate funding for Heat Action
Plans, according to an official statement.

The residents and Greenpeace India submitted a formal letter along with citizen-maintained 'Heat Registries' to
the National Human Rights Commission (NHRC), containing first-hand testimonies and documentary evidence,
including medical bills, electricity bills and income records, to highlight the impact of extreme heat on health,
livelihoods, income and dignity, the statement said.

According to the statement, residents from Sunder Nagri, CR Park, Dwarka and Jamia Nagar, along with street
vendors, gig workers, home-based workers, students and elderly people, have been maintaining weekly Heat
Registries since May to document how rising temperatures have affected their daily lives.

The letter said the residents had placed before the Commission “a body of firsthand testimonial evidence of the
human cost and rights deprivation caused by extreme heat” and urged it to recognise “extreme heat as a human
rights issue and the role it plays in rights deprivation.”

“Extreme heat doesn't only affect the health of informal workers. For street vendors, the most significant loss is
their work itself. There is less footfall during extreme-heat days, leading to a loss of income and livelihood.
Extreme heat is taking away both their earnings and their dignity, and there is no system to protect them,” said
Mohit Valecha, National Coordinator of the Indian Hawkers Alliance, who maintained the 'heat registries' and was
part of the group that submitted the letter.

It said the registries recorded how extreme heat affected “daily life, work, health, income, livelihood, household
finances and overall wellbeing” and were supported by electricity bills, medical records and income documents
showing “both the cost of coping with heat and the health and financial harm it causes.”

The letter said the registries made visible “a reality that statistics do not talk about”, arguing that surveys,
temperature data and official accounts captured only a fraction of the harm caused by extreme heat.

According to the statement, the submission urged the Commission to recommend that the Government of
National Capital Territory of Delhi, other heat-vulnerable states and the Centre ensure dedicated funding for Heat
Action Plans. It said the plans required funding for cooling shelters, shaded public spaces, drinking water access,
adjusted working hours, early warning systems and health preparedness.
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The residents also urged the Commission to take the Heat Registries on record as evidence and recognise the
impacts of extreme heat as a human rights concern. The submission covers around 40 residents and households
in Delhi, including outdoor workers, women, children and elderly people, according to the statement.

The letter also sought implementation of the Sixteenth Finance Commission’s recommendation to notify
heatwaves as a nationally recognised disaster, saying it would help unlock dedicated funds for prevention,
preparedness and relief.

It further noted that the NHRC had, on April 28 this year, issued an advisory to 21 states and the Delhi
government, asking them to take advance measures to protect vulnerable populations from heatwaves.

“These testimonies and the evidence submitted alongside the letter show that extreme heat is not just an
environmental issue, it is a human rights issue. Through these Heat Registries, citizens are documenting their
lived experiences of how extreme heat impacts their health, livelihoods, income, well-being, mobility and dignity,
often with no meaningful protection,” said Aakiz Farooq, Senior Climate and Energy Campaigner at Greenpeace
India.
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M’laya Human Rights Commission unable to take on Pynter murder case
by HP News Service July 15, 2026 in Meghalaya

Shillong, Jul 14: The Meghalaya Human Rights Commission (MHRC) is unable to consider the murder case of
Trophimos Khongmawloh as the suspects are not public servants.

Khongmawloh was allegedly murdered by members of the Village Defence Party (VDP) of Pynter village in April.
He was subjected to a severe beating (a video clip of which was shared on social media) and buried without his
relatives being allowed to view the body. After the video emerged, his father filed an FIR and the body was
exhumed by police.

Netnobiweit Khongsdoh, the father, placed the case before the MHRC but, in a letter dated July 1 and shared with
the press today, stated that as the accused are “private persons” and not public servants, the MHRC cannot get
involved.

Under the Human Rights Act 1993, the National Human Rights Commission is mandated to take up cases of
human rights violations by public servants. A similar regulation applies to the MHRC under its 2017 rules.

The police investigation, however, continues. According to the most recent update by police, the post-mortem of
Khongmawloh found injury marks on his body but that these were not enough to cause death. Forensic findings
also revealed the presence of sharp objects in the deceased'’s stomach. At the time the authorities were still
awaiting final histopathological and toxicological reports to ascertain the exact cause of death.
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Speed Up Arrests in Pending UI Cases: SP Dr Shabarish

Created On: 14 July 2026 8:19 PM IST
By KOTHA RAMESH

WARANGAL: District Superintendent of Police Dr Shabarish, has directed officers to expedite arrests in under-
investigation (UI) cases, particularly those where the accused are yet to be apprehended, and to ensure swift
completion of investigations for timely justice to victims. The SP was speaking at the district-level monthly crime
review meeting for June 2026, held at the conference hall of Mahabubabad Town Police Station. SDPOs of
Mahabubabad and Thorrur, along with Circle Inspectors (CIs) and Station House Officers (SHOs) from across the
district, attended the meeting. Reviewing the progress of registered cases, pending investigations, crime control
measures, maintenance of law and order, and quality of investigation, the SP emphasised the need for focused
action on long-pending cases. He instructed officials to prioritise grave offences, long-pending UI cases, crimes
against women and children, SC/ST cases, and property-related offences, and to complete investigations at the
earliest.

Dr Shabarish also called for strict enforcement against illegal activities, including ganja and other narcotics
(NDPS), sand smuggling, illicit liquor (gudumba), IMFL violations, diversion of PDS rice, and illegal transportation
of black jaggery. He directed continuous surveillance and stringent action against offenders. Highlighting the rise
in cyber crimes, the SP instructed officers to intensify public awareness programmes on cyber safety in every
police station jurisdiction. He further directed that petitions received from the Human Rights Commission
(HRC/NHRC), Women's Commission, and SC/ST Commission be disposed of promptly without pendency, and that
court summons and Non-Bailable Warrants (NBWs) be executed on time. The SP stressed the effective use of
technological platforms such as CCTNS 2.0, e-Sakshya, and ICJS to strengthen investigations with scientific
evidence. He also instructed officials to accelerate the installation of CCTV cameras across the district to enhance
crime prevention and public safety. On the occasion, Dr Shabarish appreciated court duty officers, investigating
officers, and police personnel who played a key role in securing recent convictions, and encouraged all staff to
maintain high-quality investigation standards to achieve a higher conviction rate.
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NHRC Issues Notice Over Raipur Factory Explosion That Killed Three Workers in Chhattisgarh
Laaheerie P July 15, 2026

The National Human Rights Commission (NHRC) has issued notices to the Chhattisgarh government and the state
police chief over the reported death of three workers and injuries to several others in a factory explosion in
Raipur’s Urla industrial area . The rights body has sought a detailed action report from the authorities within two
weeks .

The NHRC took suo motu cognisance of a media report regarding the incident, which occurred on July 7.
According to the report, an explosion allegedly took place at a factory after an oxygen cylinder burst, resulting in
the deaths of at least three workers and injuries to several others.

The Commission said that if the contents of the media report are found to be true, the incident raises serious
concerns over possible human rights violations , particularly related to workers' safety and protection at industrial
workplaces.

Following this, the NHRC issued notices to the Chief Secretary of Chhattisgarh and the Director General of Police
(DGP), seeking a comprehensive report on the incident. The report is expected to include details about the
current health status of injured workers , the investigation into the cause of the explosion, and information on
any compensation provided to the families of deceased workers and those injured .

Media reports had stated that the injured workers were immediately shifted to nearby hospitals for medical
treatment following the blast, while the factory was shut down after the incident.

The NHRC's intervention comes as part of its mandate to examine cases involving alleged violations of basic
rights, including the right to life and safe working conditions. The Commission has sought details from the state
authorities to determine whether safety protocols were followed and whether any negligence contributed to the
tragedy.

In separate cases, the NHRC also sought reports from authorities in Madhya Pradesh and Jharkhand over
incidents involving the death of a worker during sewer cleaning in Ujjain and a snakebite incident at a residential
school hostel in Lohardaga, where one student died.
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Daund woman's organ donation gives new lease of life to four patients

The woman, an insurance agent, was admitted to Noble Hospitals and Research Centre (NHRC) on July 7 with
severe injuries sustained in the accident. She was declared brain dead on July 9, following which her family
consented to organ donation.

Published on: Jul 14, 2026 08:59 AM IST
By Vicky Pathare

The family of a 40-year-old Daund woman donated her organs after she was declared brain dead following a road
accident, giving four patients with end-stage organ failure a new lease of life.

The woman, an insurance agent, was admitted to Noble Hospitals and Research Centre (NHRC) on July 7 with
severe injuries sustained in the accident. She was declared brain dead on July 9, following which her family
consented to organ donation. The retrieval was carried out on July 10.

Dr Sanjay Pathare, group executive officer of NHRC, said the donor’s lungs, liver and both kidneys were retrieved
and allocated to four patients.

The liver was transplanted into a 59-year-old man with chronic liver disease and one kidney into a 49-year-old
woman with kidney failure, both at Noble Hospitals.

ZTCC Pune coordinator Aarti Gokhale said the lungs were allocated to a 36-year-old woman at DY Patil Medical
College and Hospital, while the second kidney was transplanted into a 67-year-old woman at Sahyadri Hospital,
Nagar Road.

The transplant team at Noble Hospitals included liver transplant surgeons Dr Manoj Shrivastav and Dr Smita
Parakh, kidney transplant surgeon Dr Vikram Satav, medical social worker and transplant coordinator Mahesh
Tupe, and other healthcare professionals.

“Every organ donation is a story of compassion, courage and hope. At a time of immense personal grief, the
donor’s family chose to think beyond their own loss and helped save lives,” said Dr Divij Mane, deputy managing
director, NHRC.

“We salute the family for their extraordinary generosity and thank ZTCC Pune and all healthcare teams involved
for ensuring seamless coordination of this life-saving mission,” Mane added.
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Jharkhand: NHRC asks for detailed report on snakebite case in residential school
News On AIR | July 14, 2026 5:39 PM

The National Human Rights Commission (NHRC) has taken suo motu cognizance of the snakebite incident
involving four girl students at a residential school in Lohardaga district and has sought a detailed report from the
Jharkhand Chief Secretary within two weeks.

The Commission has directed the state government to provide details of the treatment being given to the injured
students, including a student undergoing treatment at RIMS, Ranchi.

The incident occurred on the night of July 7, when a snake entered the hostel and bit four students sleeping on
the ground floor due to which one student died during treatment while the other three are reported to be out of
danger. The NHRC observed that, if the reported facts are true, the incident raises serious concerns regarding the
violation of the human rights of the students.
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NHRC TAKES SUO MOTU COGNISANCE OF SEWER CLEANERS' DEATH IN UJJAIN
The Daily Guardian July 14, 2026

The National Human Rights Commission (NHRC) on Monday taken suo motu cognisance of the death of a worker
and injuries to two others after they allegedly inhaled toxic gases while cleaning sewer chamber in the Ujjain,
Madhya Pradesh.

According to a statement, the incident reportedly occurred near Pipli Naka on Bhairavgarh Road in Ujjain “when
the victims entered the sewer chamber and fell unconscious”.

As per the media report cited by the NHRC, one of the workers later succumbed to his injuries during treatment,
while the other two are undergoing treatment, it noted.

The Commission has issued notices to the Madhya Pradesh Chief Secretary and the Ujjain Superintendent of
Police, seeking a detailed report within two weeks.

It has sought details on the status of the investigation and information on the compensation, if any, paid to the
next of kin of the deceased worker and to the injured workers. “The Commission has observed that the contents
of the news report, if true, raise serious issues of violation of human rights. Therefore, it has issued notices to the
Madhya Pradesh Chief Secretary and Ujjain Superintendent of Police, calling for a detailed report on the matter
within two weeks. The report is expected to include the status of the investigation as well as compensation, if any,
paid to the NoK of the deceased worker and the injured,” the release said.
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Heat registries tell story of vulnerable groups' sleepless nights, lost wages
Priyangi Agarwal Jul 14, 2026, 11.54 PM IST

New Delhi: For Nagma, summer means sleepless nights, lost wages, missed classes for her children and iliness. By
8 in the morning, the sun starts beating down on the roof of the one-room house she rents in Sundar Nagri.
Located on the fourth floor, the room traps heat throughout the day and remains stifling even at night.

Since an air cooler remains out of reach, the family of eight depends on a ceiling fan and chilled water bottles
from the refrigerator. During a heat spell in May, Nagma said several family members fell ill while she experienced
headaches and episodes of low blood pressure that prevented her from completing the toy packaging work that
supports her family. “Sleepless nights leave the children exhausted during the day and unable to concentrate in
school. They often miss classes when they are sleep-deprived,” she wrote in her register.

Her family is among 40 households that maintained “heat registries”, documenting how heat exposure affected
their lives. Since this May, the heat registries have been prepared by people living in low- or middle-income
neighbourhoods, including street vendors, waste pickers, domestic helps, women and students.

Along with Greenpeace India, these residents Tuesday demanded that National Human Rights Commission
(NHRC) declare extreme heat a human rights issue. They asked for adequate funding for ‘heat action plans’,
including implementing Sixteenth Finance Commission’s recommendation to notify heatwaves as a nationally
recognised disaster. They also submitted their heat registries to NHRC.

“Extreme heat doesn't only affect the health of informal workers. For street vendors, the most significant loss is
their work itself. There is less footfall during extreme-heat days, which leads to a loss of income and livelihood,”
said Mohit Valecha, national coordinator of Indian Hawkers Alliance. “There are no social security schemes that
can compensate informal workers like street vendors for those losses.” In his heat register, Valecha mentioned
that he spent Rs 1,455 in May and Rs 3,420 in June on electricity expenses.

Abhishek stays with his mother and two sisters in a rented room in Sundar Nagri that has a door leading to a
staircase as the only source of ventilation. For security reasons, his family cannot keep the door open for long
durations. “The house feels like a closed jar during the summer months. Though there is no respite from the heat
in our house, my mother struggles with heat stress at her factory. She works under a single ceiling fan for hours
at a thread factory for a salary of Rs 6,000,” he wrote.

Aakiz Farooq, senior climate and energy campaigner at Greenpeace India, said through these heat registries,
citizens were documenting their lived experiences of how extreme heat impacted their health, livelihoods,
income, wellbeing, mobility and dignity, often with no meaningful protection. “We urge NHRC to recognise
extreme heat as a human rights issue and ensure that govts adequately fund and implement measures that
protect those most at risk,” said Farooq.
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Greenpeace India demanded linking India Meteorological Department’s heatwave warnings to mandatory wage-
loss compensation for outdoor and gig workers, converting public parks into heat-resilient community spaces
with shade and water access, and scaling up hydration and health interventions in the most heat-vulnerable
neighbourhoods.
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Delhiites submit ‘Heat Registries’ to NHRC, seek rights-based response to extreme heat
BY Shivangi Shukla15 July 2026 12:53 AM

New Delhi: A group of Delhi residents has submitted a formal representation to the National Human Rights
Commission (NHRC), along with citizen-documented “Heat Registries”, presenting first-hand testimonies and
evidence on how extreme heat is affecting people’s health, livelihoods, income and dignity across the city. The
submission, made under the Delhi Rising campaign, urges the Commission to take the Heat Registries on record
as evidence of human rights violations, formally recognise extreme heat as a human rights issue, and recommend
dedicated funding for Heat Action Plans by the Government of the National Capital Territory of Delhi, heat-
vulnerable states and the Union government. It also calls for the implementation of the Sixteenth Finance
Commission’s recommendation to notify heatwaves as a nationally recognised disaster.

“Extreme heat doesn't only affect the health of informal workers. For street vendors, the most significant loss is
their work itself: there is less footfall during extreme-heat days, which leads to a loss of income and livelihood.
There are no social security schemes that can compensate informal workers like street vendors for those losses or
protect their livelihood. Extreme heat is taking away both their earnings and their dignity, and there is no system
to protect them,” said Mohit Valecha, National Coordinator of the Indian Hawkers Alliance. Describing the
submission as evidence of a wider rights issue, Aakiz Farooq, Senior Climate and Energy Campaigner at
Greenpeace India, said the Heat Registries document the impact of extreme heat on health, livelihoods, income,
mobility, well-being and dignity.

Since May 2026, street vendors, gig workers, residents of low- and middle-income neighbourhoods, elderly
people, children, women and students have maintained weekly Heat Registries documenting their experiences of
extreme heat, supported by medical bills, utility bills and records of income loss. According to Greenpeace India,
the handwritten diaries capture the everyday impacts of extreme heat that are often overlooked in official data,
including sleepless nights, skipped meals, lost wages, children missing school, and heat-related fatigue and
iliness.

The submission cites Article 21 and key court rulings to frame extreme heat as a human rights issue, while
Greenpeace India called for declaring heatwaves a national disaster and strengthening Heat Action Plans,
including wage-loss compensation and improved public cooling measures.
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FeqgsT TR BJP # eATET! g & T & RAeTTth I Sro=T gt uréi o AdT; i o sitedr?
Reported by: #I1 AR Updated Jul 14, 2026, 08:13 PM IST

FAGST fthedl o ciehe T H ASTifdeh faaTe ot g1 1T 1 Shefta Hait et e fag o fater o st wrsTan & g Jdrait 3 fhed &bt
guef= fohar €1 3519 e i sfaera ot gusm & fa fher s st =nfy, Stafts a=ars g & & g thae wite fda @
1 off 7 IS 21

TENTG : 'FaqgST fthed I eleh TS hl AT THITAR TRATE §8 & 319 39 He UR YR ST urel (rerdT) & iR +ff Aa+is gaae
AIHA 37 o1t 81 heild w3l eiid &g fog gIRT fOhew WR HaTet 3aTY S & 1€ Urél o g aies g drait 3 37 o & sragdfd
STATS &1 A3t T e & b 59 fawa R g 3a 9wy deal ok daemefiadn o1 e 3@n ST =iyl

HISTAT AT Vel ALY SHeUEedeh AT & edel sehdlel g Telqel = aHId g i Fefrg & foh d 50 e R Hie-Twgie 9gH &I
38 Pgl foh AR HRichdl Siadd g @Il gRT ATadT AT bt aehy QY 7Y SHichs! T AT AFETShR SIRT (NHRC) =
T fohar T afe el ot T & df 98 SN & ReplE a1 it 3180 e TehdT 8| ATTYRT A gl ok Sicid chl T3l & HiRg @ r
3T Agaquf gl

gd 3MMsuQd AfIRRT 3R IS HISTUT & Herdf<a St Irs] A At fhew bl BhifAT o1 wwef fokam| 3814 et foh foredt fhed R
ufdrsier TRTH a7 ITHT AR et T NTY hl IGehaT SR a1 STt 81 I SR, USTTE 7 AT T Teh d88 G4k SR 3T & 3R
WrTfdeh ® T 1T 39 HY <hl Te-T37 el THSHT I8 &

JTYR R IR I T8 g1 35+ W fohar o a5 fhew Sradd g @rerst & QR Sita W e 7@l 8, Sfces 3+ Stia- & o Agayqul
N} ehi chg H TG TS 18 ¢ | flheH G@ & U SIIHd HIST &hd §U IS A el foh I 81 oIl fob SHH TSI H ehIfH-eqaT chl
This THT UG gl | Ich SER, USTTe & T uRued § 3R fohedft fiher o hRuT 18 TR WR 3rerifd Shel <kl 3mmeieh =161 &

ST bt U felgeny STINT fSd & ht AT

Ye1d e fag & samt or gfafehar ad gy s] A et fob Si4 dhala il & $o S 2 8, elfchT 37eht a1d G g THeT el 3Ms |
35+ ag Y g o sfagra 9 ¢ fAaral 6 a<ars fherl o st fhdt = thae WIEfE e & ATead @ A 37T+ @1fg el 9] A
FaraT for 3517 39 Gdy H IsAUT ohl U feia@en T 11fdd &et Y 7T Y 21 3814 Ig ot a1 e f&h sretar A 2022 & deig
e gaTa & awon uF # +ft thae wHie S o1 arar fohar e

ATSTT AT thdgoi'T [Hg sTerar A ot fthed IR Ffeld gfEehiuT T@ 6l 91d et | 3614 el foh fthed & 37 @l o1 foish & foreh! g
& 3Th 2T URART et 81 HIY 7T, ifeht ag Y 8T et =13 foh Sriciehare & SR # o1 1,700 GferaendT 2rdle gT &1 I
T feh ek O, STt Teh IAsTa &, ad 1987 H 3fTdehdls ol fR1hR §U &1 8eh feTTal s fag, AMTRe i 39 fgar # AR 719 &

JTSTaT A el foh USTe & 39 GR | g TGN = Uit icit o | 39feiv 59 vy &l IsHifde 31 37 & ot Gagsferar § &1 Sim
TR | IehT AT ¢ foh fAem=erT gA1a Foiaieh 811 & RUT faf9a Ao a1 59 Hg, I ASTilTddh ATH ol chl SHITAAN A2 TG 8

3ehTcit Gel GRT G H fUhew chl ThITHT ht Uget TR ufafehdr dd gU SITSTaT A @l fob afe SrepTedt aet fthed T =T8T ¢ dt ag I&eh!
e 8, A I8 37U MHhIT & SR gU gl AHe 3R 8t & Jg el W i Sfare o1 =izl
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TRederd § foh THaR &t feett & SIraiford Teh 0 ahi-tha H Sheilg w3l ot g fag 7 "aeeqer’ fther & fMafdn oiik st feersiia
gigisT 6 6L IR 9aTd 331¢ &1 3514 fthed & FdTT 7Y 25 §SIR ATYAT T &b 3ffehs U= THTOT HiTt &| TT &1 hgl T foh 3iTdehdre &
3R A g8t ¥ # Yferaadt ok feg AmRes off AR 11 &, STafes foher # dhaet o e ot wgEar 9§ few@mar ma g
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Hindi News > Delhi> Demand to treat extreme heat as a human rights issue; letter written to NHRC.
Delhi News: fior 7t &Y ATaf@enr o1 geT A= Y 77T, gggsiRedt & forar o

AresT 2t
Updated Tue, 14 Jul 2026 05:59 PM IST

Bic TR Wi o folg Ui asic 3ucred] v i fAThIRer et a1 oft foma st
SR JSITAT K

T3 RReett| Reeht & fafa sames! & Marfaat 3 vafaror e fiadia fear & ary fAde Tta ararfder smavT (Taugsmeed) @
fiwor 7t Bt AR T GeT AT Y FiT Y g1 G &, TH & §9719 & [y IR Ry S aTet gle geR™ Wi & foly g seie
SUCTeE] YT chl FATRIRET et ot it SrgRie ke 81

Teh TR T3 & SR, Farfdat ofk fadte gfzar 3 gaugevedt &t va sftuaiRes ua oik AriRent gRT daR &t 718 gie Aot
Gidt g1 39 IS | @il & Srgeal & a1y Afserd fod, fostelt foer ok ama @ S8 axards enfaa g, 9= ag fdwmar ma § fo sffwor
7T ehT STER @RI Bl Hgd, TSTfdeRT, 31 3R T WR fohd daRg US 381 8| ST & HdTieeh, ax AR, TR ureh, gRepl 3R STfaa
TR & fFandt, Tie de, i gdv, TR T M = It T, B R o 7S g & &% T8 gl AT JIR o 38 & | 39T 3839
g ol AT & foh Igd dTIHT T 39 afieh Sfia R T U1 U 8T &1 U | ohgl 7T & fob o & g offwor moff & g1 aret
AR Jed™ 3R HfSHRI o & o Ucd&l THIUT I@ 71T ¢ | Harfaat 4 Tagasmsedt § srdia i ¢ foh ag +fiwor wif ot Aranfder o
HET AT U 59 a2 H ST haH IB1V | SfS0 §iene Seldd & AT FHeeh Hifgd deten 3 &gl foh fiwor 71 1 qard sarar sreR
SIS &5 & HIRI UR USdT g1 THI b RUT AT bl ATATSTTa! hH &l ST 8, S ad e I8 &l TS 3R srshifaesr uufad gidt
gl
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staff-shortage-at-swarghat-trauma-center-reaches-human-rights-
commission-bilaspur-news-c-92-1-ssmIi1001-163666-2026-07-15

Hindi News > Himachal Pradesh» Bilaspur News > Issue of staff shortage at Swarghat Trauma Center reaches
Human Rights Commission.

Bilaspur News: @RETE i1 R # T I SHT T ATHAT AIFETERR SRR ugdr

IRECIE]
Updated Wed, 15 Jul 2026 12:14 AM IST

A Sfed urdf 7 efaext @ Rafewa e 6t Fgfaa ok 24 €2 Sirura Sarsii &t 3318 7

aTG =St goidt

WRYTE (e EqR) | IER ISTANT-205 R R AraTiies Wy &g Td ¢rAT Her WRETE A Siae’] 3R RiAfehe Tt &l hHT @l
TeRs 379 HEY dST 814 ST 38T 81 A SHfed Urel & uder afdd Sieiy g 319 3 §iHaR ot WRETe # USGR aTdi & 3R el fh
&3 Y ST & W § 2 59 71k 72 Y Ao TE AanideRr T SR fRuTae vast 57 AFandeR oA # sftuaiie
foeprad gof ors 7S 21

35 gl foh ol T § ggwsl eraferd, @red AT & aRks sifdeRal ek fier ueme ! g7 g faf@d fAierdi & Aream &
ST HRIAT STTdT g1, Afch= THWT ol GHTYT g1 fohaT TaT| U7 § 37 AaTEhR ST ol SIaTSTT Wedc T UsT g1 &gl fob @Wrare
21T dex ofR ot ety ol W g aTel TS gTedl o el & fg Sfiae 281 dhg g1 IRy, ifchT sfaesl 3R 3imaeaeh with
& Y & HRUT TET THT R IUTR deh U Tl 81 UT 6T &1 3614 SR T foh hRis] $Ud hl @ 9 59 & Wy T ggie
WIH & 39 F 1o+ Iuaifirar arfad 8l o U138 €1 38i4 el o fAepraa & wrere digadt ofik oiar dev & wmrft ®u & steest vd
RMfShd Tt o Agfart A, 24 € TuTdehTel= YaTy Herfeld e 3R Tk GHeAT3N H TRIe hl dchlcl SUTR JUcied] el h
7T Y 7S &1 el fh g8 @1sTE fobedft aafaay ar e Y 781, afes @rRaTe 3k sauryg &Y gSi=l aradi & gSTRI @l & Wy 3R
Stta 2l GRet & et ¢ afe AFaTShR TN & g¥dad o a16  TRAR 3R U A FIS 319 had 78! T af &3 &l ST i
1Y AR SfiGIar ot 37k dT fowar STam|
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frwor it vt AR T GeT AT < FiT

Akash Dubey
Updated Tue, 14 Jul 2026 08:38 PM IST

feeeht & fafa sement & Ranfaat 3 gafazor grea fiadia $fzar & ary Aees Tt aFarfder smanT (Trggsmt) & oftvor mdff ot
AHATERR ST HgT A I A7 Y g1 T g, T & S91d & folg 3IR g ST aTet gie TR wH & foig g3t seie Suees e
& FARIReT e a1 it 3rgRty fohaT 81 Uk anfaerIRen s & SigaR, fAafaat oik Widie $fear = Tavasmee &t e situmives =
3R AR gRT FAR I 7E gie AT T 1 59 A & ol & st & Ty Aftwe o, fastel faer ofk omg @ SR qeaew
oAt &, fo I ag foaman man g fob oftwor miff o1 R &t bt Sgd, sisiifaesT, e ok IwI< R fohg dvg Us &I 8|
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YR therdt gHTeRl: NHRC T 7% 9faq 3R DGP ot Fifeq
14 Jelrs 2026 CG Khabar

AR | HATGGTT: BTG hl AT IAGR & St 3fterifies & 7 {4 g et # gu +iwor fawwie A # gy AFarfaeR
STINT (NHRC) 7 3T ¥ 70T 8. ST A 39 SG-1eh 818 ol e HlH oid g¢ BxiienTe o 4 afad 3R gferd Hariaere &t
Fifed SR fhar 8. NHRC = 39 QR A1 H 157 U2 9 & Iig & Hiar Ueh faxqd Ruld qera &l 8.

ST ST ST & foh HIf3aT § o1 @WeRi & dTfdeh SR Ig °eAT U4 g, df Ig HATHD! & AFaTShR] o Seeia- ol Teh dgg THR 3R
IECISECRIGIES

SR & SR, Il Senfiies &= &t et # 7 S 2026 ot Ueh 92T faple ganm 1. ureifies STHepRY & garfaes, therdt aReR &
W T SR fBelsR we 6t avig d I8 gad g

TG AT <l IUT § oM & i siffyent <t Hd R €Y Hid 8t 18, Safch 8 9 Hoigy TR ®U § gRId &) Y. g1eY & BRA 918 "R
FHHATRAT ot SATS & T TSTIhT SrTdTe! § it HRTT AT 3R YL gRT gt ot gRa sig e fam .

2 AR T 3 s Fger # A5 TRBR Sl €1 HHATRGT & His[aT W 3R I 3Tel o [ 6 g8 THeRT 37 &t
el 8. $Hh H1Y g, TITINRHT 3 We & J gg i qe1 ¢ foh g1ed # S 7ia arel siffenl & ufesti 3k arger gy difsdi o are deh
foraa fa=fta gamas far man 8.
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AHaTARR AT & faectiart@aat & srdier: sraafder wif wl AraTfdenr s gg1 eifva fovar srg

ST & b g7 Y &, 19 & T T § o oftoor T wre, srsiifaeT ik TRET tR 3R ST 36T &,

G dRR Lh
14/07/2026 GHTST

T3 faeett: Reett & faf9a geent & Fanfaat ik srinfaa &3 & siffiel A Hear (14 STs) ot IER AFETERR STRIRT (TTYSiRE)
IucTee] T chl FAHIRET e &Y AT &y 8.

T & 1Y ANTRS gRT 3R 6l 718 ‘gle ASfeat oY smai o) Ididh 7€ &. 579 13 2026 T 319 dah el & 3TeT-31aT 3alTeh! 3R
fafera armifoies gl & Al = TwTe-GR-Twg gof fohd & fob +fiwor i 7 37 @, srshifdenT, omd, =Rl @4, AFfae & ok
SIS Siia R g dvg 3R STl

fashar, T g, BR & M A aret sifies, o1 3R ot Faftd &9 & 3+ 319+ go hvd @ 8. 31 faarul & a1 farstelt & fae,
ZATST & S8 ST, 3 § heft & Repie S gearast oft Her fopg o &,

3TN opl foid U=t & gl 7T & b aTue & enferehtiRep siichs, Tderor iR TRepRl RUte 7Y & aredfdep AT 3R & thael U
BicT 3T gt A o urelt 8. 9ad 3ifdes gwifad o SRR S1a+t a1 St deh uga i f=fa # 78 gla. ¢ A ‘gie Fafegar 3=
A bt WA AT 8, ST ATHIT Siichs # f3@Tg gl ad.

g3 § g1 T & {6 31 e & gt oreia dhaet Siararyg uRad & uwra gl 8, dfceh d @R o gfarat Siferert & g ot ok oft
39IRT & 8.

99  ohgl T & fob srcafeien et opr 1R ol & ey & SrfderR, TRAT & 1 Sfiaw Sfia & sifdepr 3k srshifaenT & eifder R
U Y&T 8. 39 9 # ufead & @ Feigy Afffa a9 ufeam sre wed, wifed wiiett i a-m faeet geme ofk sitem 2ferg
T S AT PRURLH S Ui IS o e ol Seeid fohal 74T 8.

g3 H ag ff gl 1T ¢ foh Widem & Srgds 21 & dgd Sitad o Jf9hR H W qaiervl o SR +ft enfie 8. $9h 3TeraT TH.&h.
GhiaflE s YRA 99 (2024) AWa § Gufid S 7 Siaarg uRkad- & ufdgea gmat & gref &l +ff g @da f¥eR & & § Argdn
atg.

gifaerTenarell = ag ot a1 fiama fo I AraTfder S = 28 3 2026 &t 21 IS 3R fieet TRPR ol gledd T HHSIR
deTehl <hT GREM o folg 1 hgd I Hael TaTg ST hr off.
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SARTEI HaTerd! T T garelr

oSl # ehgl 74T § foh 2025 # AP <ArTerd 3R $eX-3HRep hid Siith g Ased i 370 Hellgehkt Al # ehgl & fob Sferaryg
GRer & GEITE T T ShY R&TT AT ST el SedehRt AR S 8.

gle YoM W' & oy gafe ths &t 7

A | gl T & b 327 % he Todl 3R A | gic YoM W dl HIS[G &, alfch 3vg @] i o ol gal fa<ita dwred =81 8.
U {1 vafed aote & gurdt 981 gt dend.

gt Tl 7 164 o ol i 39 RAmiier o it Seora fohar M €, fSrad gieda ot TP TR W ifegfTa Simaar aifvd e &t
geTTa f3ar o, a1fs Tsat St SITueT Ueed & dad fadiy fa<ia agrar e .

fea iy TR & IS FH-adeh Hifgd aTerdT = hal foh STcfeieh THT T Tad JST 3T¥R gs!-Ue! fAchdrail hl STSiifaehT R ugdr
g

3Igi=t ahgt, ‘ftwor i aret fe=Y & urgen! < T e gt STt 8, O o we St €. srtuaTiRe &5 & affien! & foig Ot i
GTATISTh GREAT AT AIg) 8, ST 39 JhdT chl HRUTS X Tch. ATk THI 399 hddl HHTS ol Tal, diech Skl TRAT +ff S & 8.’

‘ATRA § AfSRR-3MTRA giEentor Sl St

AR hletst H ASTHIT fAT hl Hgres Mthar 3R STerary i Meehdl ftar ehif$a’t A et foh YRa # a1+t dek gieda ot sifder-
ST F9IRY & 3@+ &l gaTed ShrfT e fafaa T8l 8l gl &.
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14.07.2026

India Today

14:00

Punjab BJP Rift Over Diljit's Satluj Controversy,
25,000 Missing Bodies Claim And Khalra's Legacy
-A massive rift has emerged within the Punjab
BJP following an exclusive interview regarding a
controversial new film. The movie, which centres
on a human rights activist and the turbulent period
of militancy in the state, features a claim about
twenty-five thousand missing or illegally cremated
bodies. During the broadcast, a senior party leader
challenged the filmmakers to provide official
documentary evidence or judicial findings to
substantiate this figure, arguing that creative
freedom should not distort historical facts. This
stance has triggered reactions from fellow
politicians and former officials, who defended the
data by citing past investigations by the Central
Bureau of Investigation and the National Human
Rights Commission. The internal division
highlights differing perspectives on the state's
tragic past and the portrayal of historical events in
cinema. Meanwhile, various community leaders
and human rights advocates have organised public
gatherings to support the film's narrative, urging
politicians to refrain from politicising the sensitive
issue. The controversy continues to escalate as
debates over historical accuracy intensify.

09:29 Min

Breaking
News

Abc

14.07.2026

Manorama
News

14:00

Kerala : The Human Rights Commission has
intervened in the matter of replacing the steel pipe
seats installed at bus stops in the state.

01:58 Min

Breaking
News

Abc
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14.07.2026

IBC24

19:00

YT H AT d¥hRI bl IS8T AT 13-15 I1d
&1 Gl T D1 &8 HATUR H Yobell x

A YGRS HIUTe & TG dhe] 3R
28 UR ¥ 98 U g9 TRIE BT Fg-dl
A G 5| TR I RIS BIhR (avat 13 3R
15 919 $I & Tt §811 ! ax] - ¥ad WA
T TEA-HIAIBR U S § e fer|
gfer A AR Geot SR ddbie] ofid &
YR TR HRATS Hd g4 ! [HRTAl Bi

3R AT A RIEd SRS faa| o |
mﬁaﬂmgﬁﬁmﬁmmw
3] SIS fhaT 3R BT dR IR 3= I
YU T4 &8 AR § Ybd faar|

03:15 Min

Breaking
News

Nishant

14.07.2026

TV9 Bangla

14:00

Kasba : Minor girl rescued from a guest house in
the Rajdanga area of Kasba.

02:56 Min

Breaking
News

Abc

14.07.2026

Sudarshan
News

16:25

Rajasthan : §ICT & STAHS H BIUARL... AT
d¥hR] HCden D[ Y]

00:44 Min

Breaking
News

Abc

Page 2 of 9




14.07.2026

Polimer TV

19:00

Child Labour Rescued in Tumakur Bars: Bye bye
to school.. Jai to bar..child labour system..

The terrible truth of child labour system has been
exposed in Tumakur! The incident of bar owners
using school students for work and selling liquor
through them has come to light. The use of child
labour is going on unabated in Chandra Chinmay
Comfort in Nagavalli and Lakshmi Venkateswara
Bar in Yellapur. Despite knowing about these
illegal activities, the excise department officials
are turning a blind eye. When will action be taken
against these bars that are playing with the future
of children?

03:35 Min

Breaking
News

Abc
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14.07.2026

India Today

19:24

Nationwide Survey Exposes Consent Crisis,
Marital Rape Law Flaws And Women's Safety
Concerns

-A nationwide survey conducted by India Today
and Reckitt reveals a significant gap between the
awareness and practical application of consent
among women in India. The survey, which polled
over 6,000 adult women, indicates that while a
majority understand the concept of consent, a
much smaller percentage can exercise it freely.
Findings show that nearly half of the respondents
have experienced unwanted touching in public
spaces, and a large majority alter their dressing or
travel habits to avoid harassment. The discussion
highlights systemic issues, including the lack of
legal protection against marital rape and the
absence of consent education in school curricula.
Panelists emphasize the need for a societal shift,
focusing on educating all genders about
boundaries and respect. The proposed introduction
of a consent charter aims to address these
challenges by integrating consent education into
formal systems. The report underscores the urgent
need for infrastructural improvements and legal
reforms to ensure the safety and autonomy of
women across the country.

29:25 Min

Breaking
News

Abc
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14.07.2026

News18
India

17:25

[Scctl H Udl il 8T & SRIUI [{UTe! A4 HTST
BRG]

feech & et ot s & HIHA & IR Ryurgt
Y 4TS B A B TR A 3018 g1 39
geIhH & dIc AIHd ot o 71T RR 9 =i §
g1 gferd oiR Tefid Tt amd ¥ g
Tgqail & ST R @l |

00:35 Min

Breaking
News

Abc

14.07.2026

India News

18:00

Bihar & H-R H Wb gl Jdb &l U]
STATHR U He &l

f98R & Ue1 ford & AR 35 aufa gasb ol
SREH! ¥ 5T & 91 I9HT TG Ha- I gats |
T el TS | 3RIY B o §RI = 7d &7
AT TATHR ID! Ugard fHe Bl HIFRR &t |
e Y ARTS Al A TS R IdRHR gIH]
fan 3R SR &Y Sleg ARTARY &1 AT &
gfer AT &t o | 9cl § TR g1 & Ui B
ST I HRUN BT UdT T BT T B el ¢

12:00 Min

Breaking
News

Abc
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14.07.2026

India Today

14:30

Grave custodial death row in Tamil Nadu: 35-year-
old specially-abled shopkeeper Sabari Varman,
arrested for possessing just 200 grams of gutkha,
died in judicial custody. The preliminary autopsy
report has revealed 19 injuries, including a
fractured arm, head injuries, and multiple
abrasions. Three prison wardens have been
arrested. As opposition parties demand
accountability and investigators examine prison
CCTYV footage, this case raises serious questions
about safety in custody and treatment of
vulnerable prisoners. A disturbing incident that
has triggered widespread outrage and calls for
prison reforms.

05:10 Min

Breaking
News

Abc

14.07.2026

NDTV

12:30

Tamil Nadu : Custodial Death In Tamil Nadu
Sparks Outrage, Three Prison Staff Arrested

-A custodial death in Tamil Nadu has triggered
widespread outrage after 35-year-old Sabari
Varman, who was remanded to judicial custody in
a banned gutka case, died at Nagercoil District
Jail. Police have arrested three prison staff
members in connection with the incident. While
authorities say CCTV footage shows Sabari
Varman was treated properly during his time at the
police station, his family has alleged custodial
assault and demanded justice. An autopsy
reportedly found injuries on his body, and the
opposition has targeted the Tamil Nadu
government over the incident.

02:43 Min

Breaking
News

Kanika
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14.07.2026

Times Now

15:47

Tamil Nadu Horror: 35-Year-Old Dies In Police
Custody, Kin Alleges Torture; 3 Jail Wardens
Arrested

-A political controversy has erupted in Tamil
Nadu after a 35-year-old shopkeeper died while in
police custody at the Jail. The victim, arrested in a
banned tobacco case, was declared dead after
being taken to the hospital. His family has alleged
custodial torture, while reports suggest the post-
mortem found 19 injury marks on his body.

09:54 Min

Breaking
News

Abc

14.07.2026

ETV Andhra
Pradesh

15:00

Key turn in the Saikrishna case | CBI withdraws
petition for interrogation

-A significant development has emerged in the Sai
Krishna custodial death case in Vijayawada.
Vijaya Lakshmi, the mother of the deceased, has
withdrawn her ancillary petition seeking a CBI
investigation into the case before the Andhra
Pradesh High Court. The move comes a day
before the High Court is scheduled to hear the
habeas corpus petition filed over Sai Krishna's
disappearance, along with related petitions. The
withdrawal of the CBI plea has sparked
discussion, while the main case is set to come up
for hearing.

00:26 Min

Breaking
News

Abc
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Aaj Tak

15:30

THTRERT TR America H 98T TaR[H, ST
FTITRET T 1 T dieS e

RO TReR) R 3mRet ToiRmal 3 R
ST Y& [HAT 7. aﬂﬁwaﬁaﬁnmn@xﬂ
@ﬁraﬁﬁaﬂl

AT PR Bl HRE mﬁmﬂﬁaﬁo—m
2. T &1 31RIY § foh I8 ST, U0, 57
3R SRIRY 3 B, TR, T QT T
AT dIH1 oI A § T 38T &,

00:21 Min

Breaking
News

Abc
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